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Preseng: Hon'ble Mr.K.N.Choudhury
v1ce-Chairman.-

} Heard applicant in person and
ﬁalso learned counsel for the
Jrespondents.

: Application is admitted, Call
?for records, Issue notice on the
;espondents. List on 11.4.01 for

brdQESQ
é é Z“*”“‘““—w
f L Vice~Chairman
f ; .
[ 1m :
} "yl
g 11.4,01 3 ' On the prayer of learned
; bounsel for the respondents 4 wzeks
! ime is allowed for £filing wirtten
gstatument. 1ist on 18.5.01 for
g ‘orders .
| —
lm vice=Chairman
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0.A.91 of 2001 *

List after three woeks and in the
meantime Mr, S Sarma llatmod'counsol
appsaring . for the KVS mey obtain necee

- asary 4natructicn,fg? the matter,

948401

LiSt on 31,5,2001 -for orders,

} ' v . l\ M”
, ' Vice=Chaimman
bb '

’

31.5.01 ‘Mr S.sarma,learned counsel for the

(Kohima ) : :
: - respondents prays for four weeks time

'to file written statement. Prayer is “
accepted. - r

List‘on €.7.2001 for orders.

ot e

: Member

nkm

6.7.2001 Mr L.N. Yadav, .the applicant
appearing in éerson, hés stated that
' » the ongoing court éases of Yoga
’ ' Teachers 'in the Principal Bench of
the Tribunal mentioned in the
" communication dated 27.4.2001 by the
Deputy~- Commissioner (Admn.), the

respondent herein, -
disposed of by order dated 15.5.2001
0.A.No.1584 of 2000 and the
Tribunal éllowed the O0.A. by settiné\
. aside the dated
"9.8.2000. therefore,

submitted that the respondents are

has finally been

in and

transfer order

Mr Yadav,

e

now to be ordered to give effect to
‘the transfer order dated, 23.4.2001,

whereby the applicant has = been
transferrred to Patiala. Mr S o~
Sarma, learned counsel for the
respondents, however, seeks sﬁﬁe ¥
time to obtain necessary
instructions. List the case on
18.7.01 to enable Mr Sarma to obtain
instructions. Endeavour shall be
made to dispose of the O0.A. and

Misc. petition on that day. ‘
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C 1847401  List on 1.8.01 alongwith WeFeHio,
124 of 2001 for orders.
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, Le8e0L | List the case fo:ﬂhearing on
8e8e01s S

h T . . Vice-Chairman
i !

':8.8.2001 _‘ " The app]icaﬁt is absent today. List “ :

| again for hearing on 10.8.01.

Vice-Chairman

nkm
. 1048,2001 s - The applicant appeared in person., He ca‘ye
" that by ordsr 11.4.2000 (Annexure=IV to the DeAo)
the applicant was transferrad from Mehsana, Guj=
rat to Dimepur, Nagaland and by anothsr order
dated 23.4,2001 the applicantf was traneferred to
Patiasla at his own requaste. Howsver, the order
dated 23+4.2001 wes cancelled by anothsr order
dated 27. 4,2001 on ths ground that the matter uas
pending betore the Priszspal Bench of Cantral
Administrative Tribunal, New Dslhi, It is informee
that the Principal Bench hes passed an order in
‘QeRe1564 af 2000 on 15.5.2001, The applicant says
t‘,hat. nou thnré is nothing stznding in his; way for
his W relioKAO-J A ‘
Mr.3.3arma, learnasd counsal arspararing for
" the respondents requests f6r some timu to obtain
instruction. Accordingly, the matter is listad
for Maring for fiinal disposal on 313&,80'3201' %‘2. :
respondents are directed to give ﬁgosuha why h}
applicant cannot bs relieved of joining at Pati
ala o L/ L -
\C?(Aisbc4~jr f
B ' _ Member };
bb : L , ‘ !:/
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Date

| Order of the Tribunal

el vl e Juddasd |

¥

[

' /:17.8.'01 _

T e e

f Hearing»coﬁcluded. duagméhi“&éiivered;
' in open Court, kept in separate sheets

|

¥ *»

Heard counsel férfzﬁe parties.

The application is disposed of in

terms of the order . No erder as to.
costs.

] (-( bgLﬁgéx
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- CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No, 91 of 2001.

17-8-2001.
Date Of Decisionoooonao-onooo

- o ;.jnftyffé?iym.a - e - Q_”@'mPetitioner(S)

e e T T = = - = .. o AGVOcate for the
Petitjioner(s

Applicant é@ppeared in person.
~Versys=—

Union of India & Ors.
- em e - e e e L w-uRespomdentfﬂ)

Sri s, Sarma .

T e e i e T e e e e L L - e e _t_Advooa_te f(?r the
Respondent )

THE HON'BLZ MR K.K.SHARMA, ADMINISTRATIVE MEMBER .
"THE HON*BLre o

-

1. Whether'Re
Jjudgment ?

2. Tc Le referred to the_Reporter-or not ?

3. Whether their Lordships wish to see the fajir 2Cpy of the Jdndygment
4.  Whether the Jidgment is to bd circulateq tc the other Benches ?
Jadgment delivered by Hon'ble ; Admn . Member . )
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 91 of 2001.
Date of oOrder { This the 17th Day of August,zooi.

The Hon'ble Mr K.K.Sharma,Administrative Member.

shri L.N.Yadav,
Yocga Teacher,
Kendriya vidyalaya,

" Dimagpur, Nagaland. + + « Applicant

Applicant appeared in person.
- Versus -

1. Union of India
through the Secretary,
Ministry of Human Resource
Development, Govt. of India,
New Delhi. :

2. The commissioner,
Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Singh Marg,
New Delhi. d . + « Respondents.

By AdVOCate Sri S.Sarma.

QR

o

ER

K »K » SHARMA , ADMN .MEMBER ,

By this ©.A. under Section 19 of the administrative
Tribunals Act 1985 the applicant has challenged the Memorandum
NO.F+3=9(18)2000~-KVS(E.IV) dated 20.12.2000.

2. The applicant is a Yoga Teacher in Kendriya Vidyalaya
Dimapur, Nagaland. He had one more application being O.A.
311/2000 in which he had challenged his transfer from Mehsne,
Gujrat to Dimapur, Nagaland. By order dated 2.11.2000 the
applicant was directed tc make a representation to the
respondents and the respondents were also directed to
consider the'same within a period of two months. Pursuant

to the order dated 2.11.2000 in 0.A.311/2000 the applicant
made a representation which has been disposed of by the °

st

contd. :' 2&2
J



impugned order dated 20.12.2000. The applicant has challenged
the same. The applicant repreéented his case perscnally, It
is stated by the applicant that when he was found surplus
at Mehsne, Gujrat he made a request for transfer to any

of these places namely, Rewari, Alwar, Delhi (Manesar or
Gurgaon), Patiala, Jhajjar or Any KV near Chandigarh. The
applicant had requested that as his childrén were study#ng_
in Hindi medium schools he should be transferred where the
education in Hindi medium is available. The applicant was
transferred to Dimapur where education in Hindi medium

is not available. By the impugned order the applicant‘s
representation has been rejected on the ground that i:he
applicant had himself requested for a transfer to Nagaland.

This fact is disputed by the applicant.

3. The respondents have not filed any written statement
and héve not also produced any record. However, "a'i: refere=-
nce to the order passed in 0.A.311/2000 shows that the
applicant had sought for transfer to Nagaland and Manipur
under the impression that Hindi medium institutions are
available there. The applicant has stated that by an order
dated 23.4.2001 the applicant’s request for transfer to

a place of his choice, ngmely. Patiala was accepted and
order for transferring him to pPatiala was passed. Thé same
order was however cancelled in view of thé dngoing Court
cases of Yoga Teachers pending before the pPrincipal Bench

of the Cenfral Administrative Tribunal, New Delhi, Therappkixa
applicant has placed on record the order dated 15.5.2001

in O.A. 1584/2000 before the Principal Bench of the Central
Adnministrative Tribunal whereby the O.A. filed by a group

of Yoga Teachers .xax lmax gtiapessst &X. The applicant pleaded
that now there is no hindrance in the transfervorder dated

\L-(‘vgc\e\‘)\/—/

contd..3
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23.4.2001 being revived. It appears that the respondents
have no objection to the transfer of the applicant from
Dimapur to patiala as they have themselves passed the
transfer order dated 23.4.2001. The only cbstacle in the
way of transfer order was the application filed b} Yoga
Teachers in the Principal Bench of the Tribunal. No other

obstacle as such are discernible.

4. Having heard the applicant in person and Mr S.Sarma,
learned counsel appearing on behalf of the respondents, I

am of the view that applicant'’s case requires sympathetic
considerétion. The applicént had on his own cpted for a
posting to Nagaland under the impression that Hindi medium
institutions are available there. uUnder the situation after
having come and worked in Nagaland he found that his childregﬁ
education was sufferihg on account of non aVailabiiity_of
Hindi medium institutions. The applicant is directed to

submit a fresh representation for his transfer to Patliala

_ . ¥ o
or any other place where heithinks that Hindi Medium insti-

tutions are available. The respondents are also directed

to give sympathetic consideration to the applicant's request

andn take a decxsion on the transfer of the applicant within

a pericd of 45 days from the date of receipt of this order.
The application is accordingly disposed cf. No

order as to costs.

uub\k

oK * QHARMA
ADMINISTRA IVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : : : GUWAHATI
(An application under Section 17 of the Administrative Tribunal Act, 1985)

Title of the case . 0.A No. UL 001
SE LN Yadav . Applicant
- - Versus - '

"Union of the India and Commissioner : Respondents.

. | INDEX :
SL.No. Particulars of Annexure ‘ Page No.
1. Application 1-5
2. e Verification 6
3. Annexure-1 (Memo. No. F.3-9-(18)/2000 KVS(EIV)dt. 20/12 7-9
4. Annexure-II copy of Representation by the applicaxﬁ = 10
5. Annexure-IIl Copy of the O.A. 311/2000 Order of the CAT - 11 - 14
6. Annexure-IV er order No. F.3-1(1) 99-KVS dt.11-4-2000... X 15
7. Annexure-V Two sections certificate in KV Dimapur 16
8. Annnexure-VI  Letter No. F.1-3/2000-KVS(Esst) dt. 7-4-2000 17
9. Annexure-VIl  Transfer order No. F.4-1(SUR)/2000-KVS(EIV) dt.30Aug. 18
10.  Annexure-VIII  Letter No.F.19-1/99/KVS(AV) dt. 24 Sep. 1999 19
11.  Annexure-IX Application for transfer to Hindi area only dt.16-3-2000 20
12.  Annexure-X Priority list for annual transfer 2000-2001 21
13. Annexure-11(a) Letter no. F.39-1/2000KVS(O&M) dt. 28-6-2000 22
11 . & Letter no. 1-1/2000-01/KVS(O&M) dt. 11-9-2000 .23
14;. Annexure-12(a) Cerficates 3 months training in” Yoga 24
12(One year1980-81)Diploma in Yoga Ed. from KAIVLADHAMA 25
* 15, Annexure-13(a) Rajya Sabha question no. 1483 for disciplinary case 26
16. v ‘ | Order no. F.No.12-12/97-KVS(Admn-I)dt. 3-2-1999 ' 27
17. Boosting a government official's right to have favourable orders 28

implemented favourable orders implemented fast, the Surpreme
Court has ruled that -administrative tribunals dealing with government
personnel service matters dt. 22-12-2000 THE TIME OF INDIA,

. NEW DELHL ' ‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH : : : GUWAHATI

(An Application under Section 19 of the Administrative Tribunal Act, 1985)

Original Application No /2001
In the matter of : '
Shri L.N. Yadav

| . Yoga Teacher

o : Kendriya Vidyalaya,

| | Dimapur, Nagaland.

- Versus -

1.  Union of India and others
| through the Secretary,
; ' Ministry of Human Resources,
| Government of India, |

New Delhi.

2. The Commissioner,
Kendriya Vidyalaya Sangathan
18, Institutional Area,
" Shaheed Jeet Singh-Marg,
New Delhi. =

...................... Respondants



DETAIL OF APPLICATION

1. Particulars of the order against which the application is made. ‘ .
~ The applicant is filing an application against.the memorandum No. F. 3-9(18)/2000-

KVSCEIV) dated 20 Dec. 2000, the Commissioner of KVSCHQ®) rejects the representation made
by applicant dated 06 11-2000. The Tribunal has ordered the applicant to make a represantation,
as per O.A 311/2000. The CAT Guwahati Bench. The'commissioner has suppressed the facts
that the apr)licant was redeployed and present posting was also made as per the request made
by the 'applicént. These are not true.
Annexure :

1. copy of Memorandum Fo F 3-9(18)/2000-KVS (E IV) dated .20 Dec. 2000 |

2. copy of Represent made by the applid;:\‘rieno:(%/ 1172

3. copy of OA 311/2000

2. Jurisdiction of the Tribunal.

The applicant declare that the subject matter of the order against which he wants redressal
is within the jurisdiction of the Tribunal.
3. Limitation. _ ’
" The applicant further declare‘that the applicant is within the limitation period prescribed
in Section 21 of the Administrative Tribunals Act, 1985,
4. Facts of the Case.

4.1 The a];;plicant is working as a Yoga Teacher in the Kendriya Vidyalaya Sangathan since
24-10-81 and transferred from KV Mahesana (Gujrat) to KV Dimapur (Nagaland) on surplus ground
in public interest (Single case only) with immediate vide office order No. F.3-1 (1)/99-KVS (E.IV)
dated 11 Apr 2000. Ordered by Education Officer Annexure No. - 4 Dr, E. Prabhakar.

42 As per Memorandum No. F.3- 9(18)/2000 -KVSCEIV) dated 20 12-2000 para No. ! where

as L.N. Yadav, (The applicant) Yoga teacher, KV Dimapur on being found in excess of section

staff strength was redeployed order No. F.3-1 CD/99 - KVS dated 11-4-2000.

4.3 - The applicant joined KV Drmapur i8 4-2000.3n KV Drmapur there are ohly two section

in each class, ‘1.e. from Class one to XII whrch as same were in KV Mehsane from where the

applicant was transferred. This bemg ‘the case, it is quite surplising as to how the surplus factor

p r\n”’ , ‘ .
and redovelop come in t&ﬁlay. The m&r fee%that there is room enough.to believe tha$ con_

had been shown a fit of/\Annexure No. - 5

4.4 Vide letter No. F.1-3/2000-KVS(Estt) dated 07 Apr 2000 by the Education Officer, KVS
HQ, New Delhi sought for information and to enable it to adjust the teachers who are to be
rendered surplus. Further, the Assistant Commissioner was directed to send request of the teacher
for choice posting and accordingly, advised him to request the teachers for five choices instead
of complying with the aforesaid communication dated 07.4.2000, in the respondents arbitrarily
passed the impugned order bearing No. F.3-1(1)-99-KVS(EIV) dated 11-4-2000 transferring the
apphcant at Dimapur. The information so as to reach by the 12th of April 2000 ordered by Education

(M 6/\/ Contd. ...p/3
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Officer, Dr. E. PRABHAKAR. Without waiting the applicant option transfered him on 07-04-
- 2000. Without obtaining the optition. of the applicant seems to be nasty. The authority should
have at least waited for such optation from the concerned persons.

Letter No. F.1-3/2000-KVS(Esst) dt. 07-0402000 Annexure No. - 6

45 Mr. AP Bhattacharjee Ex-supw teacher of KV Dimapur was transfer to upper Shillong |

As per Transfer Order No. F.4-1(SUR)/2000-KVS(EIV) date 30-8-2000. Due to ﬁxatlon of
staff strength in Kendriya Vidyalayas for'the year 2000-2001 the staff is required to be redeployed
outside the region. _Annexure No. - 7. In my office order no. F.3-1(1)/99-KVS(E-1V) dt. 11-4-

2000. The applicant transfer on surplus ground in public interest with immediate effect.

4.6 As per Memorandum no. F.3-1(1)/99- KVS(E IV) dt. 13-9-2000. With reference to hlS
communication dated 24.5,_20:‘00 regardlng modification of transfer from Dimapur to Chandigarh
or nearby. Sn. LN Yadav, cha Teacher, KV, Dirnapur is hereby inforrned that his request for
rnodiﬁcation has been considered by the competent authority sympathetically but the same could
not be acceeded to since his transfer to KV, Dimapur was ordered as per his willingness vide
communication dated “10.12..99 and 17.12.99. The applicant request for ‘modification of transfer
order in my case - request to The Vice-Chairman, KVS & Additional Secretary(Education), Ministry
of Human Resourge Development, Shastri Bhawan, New Delhi on 24th May 2000. Above all
this fact it is proof that the applicant was only transfer to KV MASANA no due to ﬁxbation: '
of staff strength in Kendriya Vidyalayas for the year 2000-2001.
4.7 The applicant request the competent authority tirne. to time _(follr last two years) to transfer’
him in Hindr Medium area College vide letter No F.19-1/98/KVS(AR) dated 15th Mar 1999. The
applicant application has been considered by the competent authority but the same cannot be |
acceded to at present, and mformed that his transfer application would be considered as per rule
as and when his application for transfer is received in future by the competent authorlty

48 The apphcant come to know his name in the transfer priority list was not mentioned in
‘the year of 1999-2000. The Assistant Commissioner request the Dy. Comm1551oner to mentioned applicant

“name vide letter No F.19- 1/99/KVS(AV) dated 24 Sep 1999. Copy enclosed — Annexure no. - 8.

4.9. The apphcant request the commissioner to transfer him in Hindi medium Area where
are thid medium college are available. At 'Dimapur there is not any Hindi medium. As the '
applicant come to know and the applicant requested the competent authority on 16-3-2000 to
transfer him to KV ALWAR REQARY, PATIALA, JHAJHAR & DELHI. Annexure.No. - 9.
4, 10 The apphcant had been requested vide request transfer (annual) on dated 8-2-2000. The apphcant
" name in the priority list for Annual request transfer are mentioned REWARI, (1) ALWAR (1) PAT[ALA |

(2) JHAJAR (2) vide interned code No. (http/wwwKVSAn gathan org/ Annexure No. - 10.
4:11 As per Commissioner memorandum No. F.3-9 (18)/2000KVS(E-IV) dated 20 Dec 2000.

In para No. 4 such excess staff have to be redeployed in other Kendriya Vidyalaya where a clear

vacancy is existing. The applicant is a qualified Yoga Teacher. The applicant is serving as a game
teacher The applicant training and educational qualificational does not suit as a Game's teacher. -

Any fettered’ discreation is anathema to the rule of law- what is unjust, u reasonable and unfare .

v Contd. ...... p/4
N\ |
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is also arbitrary and violate of article of 14 of constitution of India.
In Kendriya Vidyalaya, Dimapur the post of physical education teacher is lying vacant
for last two years.
412 There is a clearcut vacancy in KV AFS Rajokari, New Delhi vide letter No. F39-
1/2000/KVS(O&M) dated 28-06-2000. The applicant representation to the commissioner as per
as per order, 0.A311/2000(The CAT Guwahati Bench REWARI, ALWAR, PATIALA, DELHI etc.
These are also having two sections. It is quite unjustice Withlthe applicant.
4.13 ‘Mr. B.S. Malik exyoga Teacher of K.V AFS Rajokri (Delhi) had been transferred to
Chennai on surplus ground. He challenged the transfer order to The CAT Delhi Bench. His
tfansferred was modification to K.V NFL PANIPET (Hariyana) that is also having two sections.
As per letter No. 1-1/2000-01/kvs (O&M) dt. 11-09-2000 by KVS HQ. (O&M Sec_tioﬁ_s)
regarding Staff Sections in. the Academic Session as per Joint Commissioner Academic in this
letter, as you are aware (The Assistant Commissioner, KVS, All Regional Office) that KVS has
taken the exercise to stabilize the sections in KVS because of budgét constraint DISTRIBUTION
OF TIME PERIODS, DISTRIBUTION OF TIME PERIODS. The schools function Six day per
week (Except second Saturday of each month) with 08 periods of 40 minutes duration each. The
allotment of periods per subject/activity per week are given below.
Subject, Games/Yoga, ------ -~Class I to V no Yoga ----- Class VI to VIII only 1 period{.)or each
class per week and Class IX-to X also 1 period per class.
As per this order Yoga Teacher having only X to XI period per week.
As per norms Yoga Teacher/Misc. staff should have atleast 30 to 36 period per week.
It is quite surprising to post the applicant at KV Dimapur (Nagaland). Annexure No. - 11.

4.11 The applicant senL(\ij“ _%_‘\representation to the KVS HQ. on 17-02-2000 -regarding pay
~scale of Yoga Teacher aﬁ'parAYoga Teacher NCT Delhi. But the authority send the applicant in
three months Yoga Training along with unqualified Yoga Teachers i.e. unjustice with the applicant
had passed Diploma in Yoga Ec&mation (1980 to 1981) from KAIVI‘;{\ADHAMA one year training
in Yoga Education. The KAIVI;‘ADHAMA has been accepted as the National Institution in the

field of Yoga Education. Annexure No. - 12.
412 Not only this unjustice the applicant had not been confirmed as per Rajya Sabha unstared
question No. 1483. The Answer give on 11 Dec 1998 by Honourable Minister Dr. 'M.M Joshi. .

 That there is a disciplinary case is pending against the applicant. Annexure No. - 13

As per order No. 6-9/98 KVS/AR dt. 23-02-99 order to drop all the charges levelled |

against Sh LN Yadav, Yoga Teacher are not maintainable and require no further inquiry into the

case. The applicant was confirmed on dt. 21-4-99 vide order no. F.21-1/98-KVS(AR) with effect
on 24-10-1983.

4.13 No only this the applicant was given the ‘same scale along with the untrained and

| unquallﬁed teacher upto May 99. As per order No. F.No.12-17/97- KVS(Admn-I) dt. 3-2-1999,

Yoga Tedchers, who do- not possess the qualification Bachelor's Degree with 3 months training

in Yoga from a recognised institution will remain in this scale of 4500-125- 7000 as per order

w W Contd. ...... p/§
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no.; F.4-1/99-2000/KVS(AR)Accts. dt. 26 April 1999. The applicant was pay in Senior Scale.
5. GROUND FOR RELIEF WITH LEGAL PROVISION

The applicant wants to transfer him or modified his transfer order to KV RAJOKRI
iDelhi) as per letter no. F.39-1/2000/KVS(O&M) dated 28 June 2000. Sanction of the competent

authority is hereby conveed for certain of the following posts of Yoga Teachers against the Vidyalaya
mentioned each for academic session 2000-2001. Copy enclosed - Annexure No.-

These KV having 0{11}7 two sections ohly upto class XII KV REWARI (Hariyana) having
two sections in each class from class I to XII as Mr. B.S. Malik was modified from KV ResGi®]
® 'Chennai to NFL Panipet i.e. is having two sectons aé Mr. Malik challenged the transfer order
to The CAT Delhi Bench. The applicant i ; very much mental tension because the au'th'ority '

~ harsh him too much as he mention above with proof. ‘

&  Details of remedy exhausted

o

The applicant beg to state that fhere is no other alternative remedy any rule available
before the applicant then to approach th‘e‘ Hon'ble Tribunal by way of filling this Original
Application. | ' |

i. Matter not pending before any other Court/Tribunal

The applicant further declare that he- had not previously filed any appl1cat10n writ
petition or suit regarding the matter in respect of which this apphcatlon has been made before
any Court of law ‘or any other authority or any other Bench of the Tribunal and/if any such
applic:‘ation writ petition or suit is pending before any of them.

8 Relief Sought For :

—

. Under the facts circumstances of the case the applicant prays for the followiﬁg relief.
The Corﬁmissioney Sﬁrpress the fact vide memorandum no. F.3-9(18)/2000-KVS(E-
IV‘) dt. 20 Dec. 2000. The Hon'ble CAT ordér- the applicant to represent to the commissioner
vide O.A 311/2000 and reject the request of the applicant. There is a vacancy at KV RAJOKI
vide letter above said in. | )
Queshing and setting aside memorandum o. F.3-9/2000-KVS(E-IV) dt. 20 Dec. 2000

in transfer him Delhi, REWARI, ALWAR or any Hindi medium area so that his.sons can Gfet '
lngh educatlon because his sons mother tongue is Hindi and they Cg;de their Education till date

in Hindi medium only. This is the main problem of the applicant.

-

9. Interim Relief Prayaed For :
| The applicant does not pray for any interim relief in the case, However, the Hon'ble
Tribunal may be pleased to direct the respondents that pendency «of this application shall not b'e
a bar for considering his case.
10. The application is filled by person (by the apphcant self)
11. Particulars of postal order : |

i, LPO.No. 56 Y2>S2uii.  Daté of issie :27-2-2001

iii. - Issued from : G.P.O. Guwahati, iv. Payable at : G.P.O., Guwahati

12. List of enclosures : . \( _ '
S - v ) A"

As stated in the Index

: 3 y ) i
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VERIFICATION

I, Shri L.N. Yadav, son of Late B.R Yadav, Vill-Saidpur (Ateli) Haryana aged above

47 years and working 1n KV .Dimapur as Yoga Teacher do hereby verify the statement and

déclare that the statement made in paragraph. 1 to 12 are true to my knowledge and I have

not superssed any material fact.

Y
R
Guwahati | o ' ' 4 - Signature

y | o
Dated : 28-02-2001 ‘ ' : o
| o g0 Dl — LU G gop
@ \V\ | v ke 91:\@\ MW&V‘“I@

s
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Kendriya Vidyalaya Sangathan
. : (Estt, IV Section) . b fuin
. Ne, . N
.J 18, Institutional Area, &>fo{m_w__,
RN Shaheed Jeet Singh Marg, -
: New Delhi - 110 016, -~
o . - “ \
No F.3-9(18)/2000-KVS(E.1V) DATED: D¢ | VM 2
Memorandum
1- Whereas Sh., L.N. Yadav,Yoga Teacher, Kv, Dimapur on being
found in excess of sanctioned staff strength was redeployed to KV,
Dimapur_ in public interest vide this office order
NQ,F.E—l(l)/QQ—KVS(E.IV) dated 11.4.2000.
2- Whereas Sh. L.N. vYadav filed oa No.311/2000 before the

Hon’ble .CAT, Guwahati Bench against his transfer to Dimapur upon

which the Hon’ble Tribunal rassed the bllowipg order on
2.11.2000. e

"The respondents should, however, reconsider the convenience
Dr inconvenience by taking note of the problems aof  their
employees, The applicant by order of transfer dated
11.4.2000 came and joined at Dimapur and is still in tle
service at Dimapur. Though the applicant ig a Yoga Teacher
he 1is serving as g Games Teacher. His training and
- educational aualification does not suit as a Games Teacher
and at the same time, the educational authoritiqs,are lgsipg
one Yoga Teacher. pr. B.P.Todi the learned counsel for the
Sangathan strenously argued ﬁﬁat power of posting and
administering is vested on the Sangathan. The power i of
discretjonary nature submitted by Dr. Todi, Discretion
repose  on public authority however, neither absolute nor

unfettered. Public power is avfrust;and such authority thys'

reguided to exercise the discretinery power Justify,
reasonably snd fairly, Any fettered discretion isg anathema
to the rule of law what ig unjust, iinreasonable and unfair
is  also arbitrary and therefore violative of Article 14 of
the Constitution of India. Discretion exercised in transfer
and posting of employee by the employer g also to  be
exercised Justly and fairly by taking into consideration the
relevant 'considerations overlooking the irrevalent
consideration. The respondents being a public authority ig
required to conduct ag g model employer and show utmost
concern to the wvellbeing and weldfare of the enployees algq,
When a request is made by the employee to the employers to
safeguard of the educational interest of the children of the
employee it cannot be said ito be unreasonable demand.
These things are undoubtedly to be gone into,

Contd..P.Z/f
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Situated thds; in my view justice will be met if a direction
is given .t¢ the applicant to make a represéntation before
the concerned officer of the Sangathan, the Director within
fifteen days from the date of receipt of the certified copy
of this order. 1In addition, the applicant may also send a
copy of such representation to the Assistant Commissioner,
Kendriya Vidyalaya Sangathan, Regional Office, Silchar who
shall in his turn also forward the same to the Commissioner,
Kendriya Vidyalaya Sangathan. On receipt of the
representation, the Commissioner, shall consider the same as
per law and take necessary steps for accommodating the
applicant in any available vacancy as per his choice. The
respondents are directed to complete the exercise within a
period of two months from the date of receipt of the
certified copy of this order. :

With this direction, the application stands disposed of."

| / ———
(IS Whereas Shri L.N. Yadav filed a representation dated
6.11.2000 in which he had submitted to consider his transfer from
KY,“Dimapur to any one of the following. Kendriya Vidyalaya (1)
Rewari (2) Alwar . (3) Delhi (Manesar or Gurgaon) (4) Patiala (5)
Jﬁgijgp or any kV near Chandigarh Region in compliance of order
passed by the Hon'ble CAT, Guwahati Bench dated 2.11.2000.

>

4~ In terms of the directions of the Hon'ble tribunal as
contained in para 2 of the order dated 2.11.2000, he is informed
that he was found in excess to requirement in KV, Mehsana, due to

fixation of staff strength. Such excess staff have to be
redeployed in other Kendriya Vidyalayas where a clear vacancy is
éxistipg. Due consideration was given to the representations
sdgﬁfzted by him from time to time for'accommodating him a£ places.
of his choices. While redeploying such excess staff Mr. L.N.
Yadav, Yoga Teacher vide his letter dated 1 . requested to

redeploya¥»e him in Nagaland. Accordingly his request was
considered sympathetically and redeployed him in KV, Dimapur, as

Yoga Teacher.
C\E/ Contd...P.3/-
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carefully and sympatheticaly

Hdated 2,11.2000),

g

-3~

.Having considered the submissions of the

representationist
in complaince of Hon’ble CAT's Order

the undersigned rejects the request of Sh, LN,
«.8dav, Yoga Teacher for modificatjion of his transfer for want of

request made by him.

-
e

$h. L.N. Yadav,

Yoga Teacher,
KV, Dimapur.

Copy to:

—

1- The Principal, Kv, Dimapur,
Commissioner, KVS, RO, Silchar with the
Lo apprise the position to Hon'ble CAT, Guwahati,

2- The Asstt.

-

/L-/Q,0C>O.

(H.M. AIRAE)

Commissioner. ™ -

-

//////

(P.K. Aggarwal’)
Dy.CommissiOner(Finance}

request
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Tcl': 00711/01360 . ) . ' . 'KFNDRI”\ VIDYALAYA QANPATHAN
- Faxi: 02712-60361 . (. AHMEDABAD REGION )
AﬁlE-Maul acahmedabad®yahoo . com i? o GYAMDEEP: SECIOR 39 ' |

kvsar_gnr@rediffmail.:com "ANDHINﬁPNP 282 OO (CUIARAT)

FoMo. 21-1/QQ-KVS(AR) Lo Date: 30 2-2001
| | ' B D i%p«
OFF ICE_ORDER R

.+ KVS(HQ) New Delhi vide letter number F 18-1/99-KVS({Admn- ! |
dated r2643-2001 has clarified that as per: KVSIHE) latter HNo.f
18-1/98-KVS(Admn-1) dated. 8-5-2000 Senior Scal? tc Yoga Teechzre v ?
cannot  be granted before 01-01-2008 and all Yoga Teachers would be !
plaéed% ‘al the lowest lier of the scale and their recidency period

would start frcm 01-01-1896.
! T

' 2. '7A6cord|ngly,. the senior scale of Rs.B6500~200--10500 granted {
i "~ to {Shri' L N Yadav, Yoga Teacher of K.V ONGC Metisana(Now in IV o
' ‘ Dimapur) wvide th|s office order of even number dated 21-4-1999 s
herebyl witlhdra as he is not eligible to get senicr scale we f
|—1—1Q§6‘ . f

[ |

! He ‘will be placed in .lhe Entry Scale w & f 1-1-96 as per ., ’

KVS(HQDﬂ letter No.F 12-17/87-KVS(Admn-1)dated 3/11-2-1899 by the

. Assistant Commissioner, KVS(RO) Silchar as he ia presently postd at
S RV {Dnmapur n Silchar Region.. After refixing his pay as above by
N : ¢ the; AlO KVS, Siichar Regioh. the revised pay fixation dSrder may be
" : . sent Dby the Principal, K.V Dimapur to the Principal, KV. ONGC
! Mehsana for sending due' drawn atatement to the Principal, KV \
Dimapur for making recovery of overpayment made to him in lhis

P i regard! . . .

| : \WJ\

i | Q\? o . ( Dr UN Singh )
. ' }ff [ \\ﬁbﬁ ' Assistant Commisioner
. i ‘ ‘

i ,
o Ristribdtion ’%76 :
. ;j; 1) l Shri LN Yadav, Yoga Tr., KV Dimapﬁr(Nagland}( Through the
5T S I J:Principal, KV Dimapur.) !
R ‘ | '
AN ONYS 2) :The Principal, K.V Dimapur(Nagland) ®&ith 2 copies. He 'z
Pl ' ‘requested to handover ore copy to the Teachor concerned.
‘The Aséis(ant Commigsioner. KVS(RO) Silcher Tor informalion

“and necessary action.
I .

+Shri  GR Khurana, Sr.Admn.Qfficer, KVS(HQ) MNew Delhi witn

P e e e ——— e oo

treference to his letter No.F 18B-1/00-KVS(Admn.!: di

26-3-2001. = This office order Mo, f. 21-1/28-KVSI(AR i
21-4-89  was, isaued a5  per  KVSCHQ) tetler Mo ¥ |

. Rt 12-17/97(Admn. 1) dated 3/11—2~99, The KYS(HQR) letter HNn.F
L ' ' 18-1/69-KVS(Admn. ) .dated 8-5-2000 was iszued much later k
: S ; after the issue of our ovdcr dated 21-4-Q9-i.e after ane |
A l iyear and by that time Shri LN radav. Yongs dl was alresdy i
P itransferred to KV Dimapur vide Transfer Order No.. £ !

; '3-1(1)/99~-KVS(E~1V) ,dtd 11-4-2000. - However . the said order]/
f :datPGVv¢1 4-9¢. has- now been w;thdrawn as per KVS(HQ) letter

INo .F* + 18-1/99-~ KVQ(Admn~f) dtd 26-3-2001, ==
0—"'"'_'—— N

‘The Principal. KV, "0ONGC Mehaana for  infcrmalion and
s . . . ! N
i _wnecessary action,
4
{
i
1]

1 ‘ | A - ;

iThe A.1.0, KVS(AR). . i
n . . : — 3 . . . . {
= ) : R i ; LZL/M gL/ v ‘ ] ;
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Advocate for Apblicont ( ;) 2;\, P(/ZO o, \

& R.A Tvd:
KV.S .

Advocate for Respond-:nt (3)

3

2.11.00 | Present : Hon'ble Mr. Justice D.N.Chowdhury,

V.ce~Chairman.

The legitimacy of the office order
transferring the applicant as Yoga Teacher
under Kendriya Vidyalaya Sangathan from Mehsne N
: Kendriya Vidyalaya to Dimapur Kendriya
Vidyalaya is under challenge. The order itself
indicated that the applicant was transferred
on surplus ground. The ap'plicant questioned
the validity of the said order as bemg
arbitrary and discriminatory.

Shri L.N. who appeared in
person submitted that earlier he was posted at
Mehsane in Gujrat as Yoga Teacher.” According 1
to him, he informed the authority to post .him '
'anywhere where the instruction in Hindi medium

W ,, . |is available so that the education of two~of
R . ' the sons of the applicant be admitteg and

" . o , ';"“"—‘.‘ . co instruct'ed in* Hindi medium.

Yadav

The authority
o without taking note of his plea transferreg
‘ : _ _ v him to Dimapur where there is no Hindi medium
! ' o school. He further submits that in Dimapur,
‘ there is post Teacher and
, o presently, he is allotted the class of Game
‘ R [feacher. Shri Yadav further pointed out that

the communication issued vide No. F.1~3/2000-.

no of Yoga

KvS

(ESTT.111)

dated

7.4.2000

by

the

=ducat ion
Sangathan,

Ot ficer,

Kendriya

Vidyalaya

New

Delhi

to

the

Commissioner, Kendri

ya Vidyalaya

Assistant
Sangathan

ought for option from the concerned officers.

the sald commmlcation, the Education )
{ficer also sought for the information and
‘or to enable it to adjust the teachers who

¥e to be rendered Further, the
igsistant Ooxm-ubsmrier was directed to send
Fequest of the teacher for choice posting and
bccordlngly, advised him to request the
five choices. 1Instead of
Fomplying with the aforesaid communication
Hated 7.4.2000, the respondents arbitrarily
bassed the impugned order bearing No. F.3-
L(1)-99~KVS(EIV) dated 11.4.2000 tramsferrmg
hnd pcxstmg the applicant at Dimapur.
Contd... .
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0.4, 311/2000

Notes of the Registry

Date

Order of the Tribunab—. =~ %

-

2.11.00 ,
‘Contd.

The respondenys hese oc filed any affidavit.
Dr. B.P.Todi,
suEmitted thét sjce i he applicant had become
surplus, he was .o be josted somewhere as per
poiicy and he vis post:d at Dimapur and that
too, at his; ¢in request. Dr.’ Todi further
stated tnatg :he appl cant expressed - his
willingneasfgc be posted at Dimapur with the
communicat: o3 dated 10.12.99 and 17.12.99.
Shfi Yadav i¢irly read out his communications
dated 10.12.2 ' and 17.12.99 and stated that he
sought for Majaland and Maipur oniy on the
impression ‘tiat -

.eari1ed ‘counsel for KVS

~in these-. areas, the

_instructions . i1 schools were .ade in Hindi
|, . medium. Shri Yadav categorically stated that

he has no gr. :vance to serve anywhe'e provided
~instructions  ire g'ven in Hindi mea um. Shri
Yadav ' aso stated - that ‘hel sent
‘;epresentatiéxs to the authorities frim time
to. time fo:%p'étin hir anywhere his options
vere given ﬁo the respondents in any of the
.choices at Ré@l:i, Alw r, Jhajjar “or Delhi.
Shri Yadav also .: ted .hat he may be posted
in any of the a'ea: in &¢nd arotnd Punjab and
Chandigarh whre !indi wedium schools are
available. é

Dr.: Toci, on the other hand,
ubmitted that %*: schools in the North

. astern'zonq are .n acute need of teachers

nd, therefdre, h« applicant was brought to

| ,imapur for manni 3 in the Kendriya Vidyalayé.

‘he aforesaid orc ;v was passed bonafide and in
tne public ~in:erest. In view of the

A.c>mmunicatidn dz:ed 7.4.2000 issued by

tme‘Education N .ficer to the Assistant
Co>mmissioners :f all Regional Offices,
the order  deced 11.4.2000 without
obtaining 'the option of the applicant
seems to be  hasty. The authority
should haye a. least waited for such
option from the concerned persons.
However, taking note of the entire
facts, the order as such cannot be

faulted on that account alone. But the

Contd..
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Order of the Tribunal

I s’ C e
tacts remajineg izle.- the resporndents
Should, however,

reconsider the
note ' of the  probiems of their
employees.'The applicant by order ot
transfer dated 11.4.2000 came ang
Joined at Dimapur ang is stil: in.the
Service 'ét Dimapur. Though the
applicant jg a Yoga Teacher he ig
serving gag a Games Teacher. His

authoritiieg are losing . -Ohe.  Yoga
leacher. pr B.P. '7ogj the learned

argued . that Power of pPosting anpg
admlnistering is vVested on the
Sangathan, The power is of discretion

‘&Ti_ Nature Submittegd by br Todi.,

Discretion Xepose 22 public aduthority
nhowever, neither absolute nor
Untettered, Public Power is 4 trust

1 and such .authority thus required to

exercise tpe discretionery power

L-v“

ARticle 14 of the 'Constitution of -

India, Discretion exerciseq in

justly and ‘tairly- by taking into

consideration the relevantg
cansideration5 overlooklng the
irrevalent con51derat10nfkﬂ The

Yespondentg being a public authority
is Yequired to conduct as 4 model

eémployer ang show utmost concern to

Contd._.
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V.A. 311/2000
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Notes of the:Registry | ‘ Date " Order of the Tribunt_— e
<4 . { ' | .
2.11.00 |the wvellbeing and welfar: ot the
employees also. When a requ:st - made
\ N ' , by ‘ the employee to the emplose. te
\ OO |

safeguard of the educatlonal inter =
tof " the chlLdren of the employee 1

| sfnnot pe ' said to be unresonable
gamﬁd..Tnese things are undoubtedly
to be gone 1nto.

Sltuqted thus, in my view
justice will be met if a direction is
given to the applicant to make a
representation before the concerned
officer of the Sangathan, the Director
DU | within fizteen days fronm the date of

recelpt ot the certlfled cepy or this
f? "~ brder. In addltlon, the applicant may
‘valso send a:copy of such_ repfesentc1on
t o the . Assistant éghm1551oner,
Kendriya Vldyalaya Sangathan, Reglonal

. A
u?i \‘%:ﬁgx Dtfice, Silchar who shall in his turn
5 ﬁ(' . xéﬁ‘ﬁé | - plso  forward the same to the
L ; ”; ‘fﬁ)ﬁ’ ' tommissioner, Kendriya Vidyalaya
gﬁﬁh;q;ﬂ{g;/"" Bangathan. On receipt of the
’kaﬁgfﬁﬁﬂ"" . Yepresentation, the Commissioner shall

¢onsider the same as per law and take .

ecessary steps for accommodating the
pplicant in any available# vacancy as
er his “chéice. The Respondents are
directed “to complete the exercise
dithin a period ot two months from the
- date of receipt'of"the-cggyified copy
o . o With this direction, the
’ appllcatlon stands. dlsposed of.

é | ' ' SQ/VICE CHAIRMAN

. .
g \\\

qt this order. : ) T e



Honm uw{ﬁ)/\/a 1 Pf)\j/ewou «
Te ¢{
' The Assistant Commissioner,KVS,
Rezional Office Silchar, \f’l/
. Rospital Road
SILCHAR, (ASSAM)

* Through Proper Channel®

Subt- For Transfer. CT

Sir !

. ¥ith due respect, I have the honour to inform you that
T have filed an application against the transfer order No.3-1(1)
<99-KVS(FIV)dated 11.04.2000 from KV. Mehsane(Guj.] to KV.Dimapur™
(Nagaland)on public interest on surplus ground and challenged it A
{n the CAT Guwahat{ Bench vide an application Ko,31% of 200s.
The Tribunal has ordered as follows on 02.,11,2000 to make a repre=-
sentation before the Assistant cgnﬁlnaioner,xendriya Vidyalga
Sangathan, Rerional Office Silchar who shall in his turn also .
forwarded the same to the Counissioner Kendriyan Vidyalaye Sange the
an(H.Q.)New Delht,

The honouratle Mf.Justice.D.N.Chowdhury Vice Chnirﬂdir“*i
the CAT Guwahat{ Bench was pleased to pass an order on 02,11,2000
to consider my transfer from K. VoDipapur to any one-of the follo- |
wing Kendriya Vidyalaya (1) Rewari (2) Alwar (3) Delni(Manesher °£\}
Gurraon) (4) Patimla (5) Jhajjar or any KV near Chandigarh Region,

The attested copyfoz the aLove order of Trivunal s

attached herewith for your information, record and necessary J
action, please; * .

<

Thanking you,

Yourﬁwfatsgfg}ly. -«
TR b\\\\7 T
Copy tos= . ( LeN. YaDav ) <
YOUA TEACH: K -'
KrNDRIYA VIDYALAY A
DIMAPUR Niu ALAND, i

The Commissioner,

Kendriya Vidyalaya Sangathan,
18, Institutional Area,
Shaheed Jeet Sing Marg,

Ww DELHI-16 s Lf//‘/) ‘*1"‘""‘ e 2N ;
f"/\ /4/-‘)#/ P » /
| it 7z
- Dn} C A:-”f" O ) ! —
o ‘ L w < ‘ g‘: g } .
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Due to fixation o

KENDRIYL, VIDYALAQ'A ! SANGATHAN

18, Institutlonal xsrea
Shahid Ject Singh Maro
Delhi - 1310 016

° v New

5 k 4 t44,\ X 37, T ‘."J ' _I 1 )'. '_'; _‘.. i
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TRANSFER ORDER

£ staff strength in Kendriya. Vidyalayas
. the staff in ‘exceéss of the “sanctioned’

W *zgow the . year-2000-2001
W st Yength” in certain Vidyalayas

is required to be redeployed 2 ‘

hccordingly the following SUPW teachcrg

! outside th:e region,
{ : are redeployed In ndrivya vidyalayos
names in public IQLPBuSt with immediate

1 al\—

cffect s—

[

siiown against their

Sle MNeme of the tceacher " Transferrad Transfcerred S

No. ’ From To :

. . N ‘_”l r}ﬂ )
1. 2 . 3. 4. e

* CALCUTTA REGION ;-

Sh b ohUSh

1. Sh SR Tiqui - f Dhar'ipuriﬁT ‘ -« _Nool fhmednagar
2. sh 4K soni L Lo No.l Katni MIRC shmednagar
; 3¢+ Sy TP Gupt~ T -w~éluorku&1 ONGZ sur:h ﬁbmé\ “s
' 3. Sh Jed Khan : Dhan= Rz jkot A
| 5. Sno D Rovlo. : \A 02 Jabelinur Meh o :
D Qb vD Sihu \ { Shahigol VPDE Ahmeunzgar _
7. Sk 38 Singt: Balkanthpur CAlL Jhobuae ;
- LICKNON HEGION - 1
ﬂf\‘l’ Sh kK Vishwakairma No.1 Chakeri Chopan -
_/k;54 Z sh M shemad No.1l Chakeri Kedla Nagar §
o 3. Sh SaKMS Zoici No,1 xgra Sanras.. i
4, Sh RK Gupts ( AMC 'Lucknow :» Rthand N-gar i
SILCHAR Region -~ o ?
1. Smt 3 lessa Duliajan \\NB 3‘”””»4-%~-';.
;ﬁ. Wi RPore S.altk Lonoiing Mo.2 Tuao oo
.3, - Sh 47 Laskur Masimour Happy Vallcy
\/ffi gh 4 Bhattgéﬁarjue \Q;msﬁﬁz\ ﬁpper Zhillong
‘ "' s ’ .
??%f;/~ _ 7}_ - -t
) ' e v
s Qe Oq\i ;6/?//?ﬂ)j Contie ool '

RO
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N ] ‘ NENVIAYA VIDYALAYA SANG/\TIIAN ,P ‘ ’
. . L \ .
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Lo T T5 ] Jo

REGION copg; STATION Cong
i. +

Al‘l‘l,l(,'/\'l'l()N ronr 'l'R)\NSl"ER ON REQUEST 2000-2001

Read instructiong carclully hefyye filling up)
. I. Name
2. Datec of Bivth 3. Daceof appoiitmeny (o the - 4. Date from wh
bresent Pogy O he Vidyalaya
1z [177 I &4] (7767 kD] gt
S Whether Male/Femate , 6. Post e 1.Sub Coge
g .
(x] - MBI .
- 8. Grounds o Transfer g Q ' [
: G LTR ¢ Va e \a&.y )
) Death of 3ouse withjy 5 Perind of gy ycarsg preceding (he date or application (Y/N) @
h) Medicat Croundy |

<) Otheys (Sce inslruc!ions for followiug lecs) :

(_’alcgur_\ Code Division Code

EEoE 5

L (17 1]
| - O L[]
~ - T (1] B

o Totai : A l ! 'Q}
d) Conmpletign of 3 _

absence (Y/N)?
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b 3
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'l‘rnnsfcr Type
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' - ~ . MEDICAL CERLrCarg :
-2

Sgnmture of patient

\?/ ‘ . Address o

—— s

———————
L Dr, N of - S —
. Y T e —
(Name & l)fslgn-llnn) \ (llospl(n’l & place,

alter cnrefud personal ennminatiog ol the case, herehy ce

—-—_——*.—_-&-—\_... N
from

»
—._*-__..._‘M-__-..ﬂ——.*_.—...--.?._... .
(Foll invedicat notmencinture of thie allment bn CAPY TAL Y

i,:'ralmfn'l of this discase Iy not at g avalinhle at (hie sation or 1y vehnity, Ity further certified that

b withiis 1he PRl j‘i‘rsct‘ll&;d by (he KV ¢ Paen o,

. !
Plnce: ' : Slgoaturd orllt‘r comn ~ o
A . N,
. Date: Designatton __~'\ S N
Senl of the Competent Aiulmﬂl_\- ——
DECI,AI{A'I'I()N
- . - {Kindly it e nformntion I bold ¥étvers. . Strike out whichever lynat ey
1 —_ +solemnly dedhee that my .!pou}!.\ — : Is W'J"IN'
Fovploved Athunder orders ol transfer 1o LTI S el ir,/ e e
(place) ) K (l)v:sigualinu) A
since . HinHer fuly office addrese wii, Nane ang Designation nf iminedinte super ... 1s
{daic) . B .
of setlemploymen isfare as follows: ‘.

-Nname¢ ang OMiie/Repistered Business or
l‘vol‘cssionn_l Address of spouse

.
e e : Co

Nate and Address of tmimediar, .
Superiar Officer o Keg
Hu,-:inrr.n/l‘wl'cc-.i v

i

Sipnature 0r|llc.'{l|l[‘|4l)'cc .
Name S
Designation -

For Office use only in Kendriiyn v

idyalays \r
*(Sttike oul whichever ig puy app

Iicnl»[e)"
1
N - .
2. *the medical ccﬁiﬁculc/declar,alnmu given in the application ilsclﬁs“f:r;v-n\ the compieten anthority,

YA . « v . » . . . 1 .
Y *Certified 1 the detaite including entitlement pojuts firnished hy the applicant have been verified fiom the .
4 Shertte was on Icave/nlmunllaltscnl without pay duting e et 00 i A Pwayinot away fron .

Plave: Mf [A/S a ng

.* icciplinmy case js pending/conlmnplalcd ol pendipg
1A : .

nol coptemplated against ¢
\ . '

. . Signalwe .

' ‘ ,Nnmco e Principal . DHE G Q S)’NG}
Date: 8, 02' 20 o0 .3 fthe Princip | - ’

‘()ﬂice Seal —
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B J ) Kendriyg Vidyalaya Salgltha‘ﬂ ’}Z@ o

~ N&M gactipn) ' \

18,Inu.titutiona.’. Adraa,
Shaneed vagy Singh Mgrg
. New Delhi.110016" ..
. NO.&'.39-1/2000/KV$(08M) Dctﬁd[ 28—06“2000

1

Subject;. stags pohCtion modification orgep for the academic
2885ion 2000-2001 , : R

Sanction of thg co'mpetent duthority ig ‘hereby
CoNvayed £o Craation of the following bPosts of Yoge ‘Teacharsy .-
&gaingt thge viﬂyalayaa Mmsntioned gach for the academic 8assgion

OOO-ZOO.I:-
S.No., Name of the K.v, No, of Namg of the K.v No ,of
— popt — — Bogt
Bombaz; Pgtngg
1, Bandup 1 1No.1 10C Barguni 1
2. Ambernath 1 No.2 10¢ Barauni 1
3. &© Pung 1 3.Samastipur ' 1
4. No.3 Colabg 1 4 .Hinoo Ranchji 1

] SJOLW Varanagi 1
Q-L"“&‘ ' Qg]guttg;
1+ HVP aAyagy 1 1. Bagdogrg 1
2: APs Tambaran 1 2.10C Haldia 1
i Solmwatore 1 3.1I1MC Joka 1

. GnQOQQ TVM \ 1
50 Ottapalam x& i 4 NTPRC Farakks 1
6. Port Trygt Ccchip 1 Jaipur, SN

) *N .
Chendigarn, 7 Derng tMImer _
ITFo.s Jullungyy 1 =82ai, - AN
g. ﬁg.% ega?gu 1 1.Arjungarh 1

. N atinda 1 2.58C .4 RK Pur gm 1
Hyderabag, . A 3AFg Rajokari 1
1. No,:2 Golcondg 1 4.5P Marg 1
2. deumilaram(Medak) 1 SNo.4¢ Delhi cantt 1
3. Kancharnbagh 1 EhUbﬂneﬂ!§r3 ,.-
§£2§§12£!J o 10,2 Kalaikungs R
1, SC+ Bahgalore 1 2.Adrga , 10
2« WAP Ye1)ahanka 1 | .

P de Bab.lna-cqntt‘ : 1 7 mo‘?{‘osr Kanpur 1
| | L omperapbbos
Copy to, (K .Somasgg &Tan)
1, The Aut:.Commisaioner,Kvs, Soct4on officer”'

s, COhcernag,
2. The Ptincioa!. Kv, cohcernegd,
3. Guarg £ile, L
4. O ®-Iv) g1z,
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- KENDRIYA VIDYALAYA SANGATHAI
‘ (O & M Section) '

VA :

v ‘Q. .

-1/2000-01/kvs (O&M) e IR v’. : Da'te?:1v1.09.2000

L ! . . H ) . : B ‘. ‘ |

The Assistant Commissioner, ., . o \q\ e |
Kendriya Vidyéaya Sangathan, . o _ ) :
All Regional Offices. - X : , Y *

1
1

Subject - Staff Sanction for the Acadenmic $€s ion 2001-2002
: !
Sir/Madam,

lam to refer to the subject noted above and to forward herewith : set of proformae regarding staff sanction ,

of vidyalayas (Annexur% ). A copy of the distribution of periods is als ) attached {(Annexure-l). f:-]'

» . As you are aware t/hat K.V.S. has taken the exercise to stab:iiz: the sections in K.V.S. because of budget
constrain{ and 1o use the available infrastructure created by K.V.S Vo ir attention is drawn that the infrastructure
* should be good quality and maintained better. Hence if temporary a s¢: mmodation is ayai@able and being utilised,
it shouia be phased out in due course of time. ST

AR
!

With the advancement of information technology, some additi n:.| requirement should be planned. i1 is the \

Principal ¢f K.V who should decide if one or two computer laberz tor es are required and how to manzge the
space by reallocating the other departments or otherwise. A smal! v.dy.illaya can manage the elective subject +
stage alongwith the general computer education programme but big: er vidyaiaya may not be able to do the

same. Hence the details of other fooms should be clearly defined by 1ating their utiiity and then the proposed
plan in the letter'of the Principal, *

K.V.S. dacided to follow 8 periods of time table ‘or all classe,. T' iis may result some minor changes in the

stall sancuon for the vidyalayas. Hence a complete exercise or review is 1o be undertaken by KVS (HQ). Fer tnis,

the correct informati .n from K V! and examination at R.0. level wil! he ssential. Therefore. the following po.nts be SR
keptin view : ' :

1. The information should be filled up carefully and checke:: ' at vidyalaya leve!.

2. The projected enrolment be justified based on 3-5 years sta istics or i _gistered children from priority

¢ategory should be reilected. These inforraations shoulc: be endorsed by the Cﬁé?'r‘mam- Vidyalaya . _.
Management Committiee.
b,

~.

T e e e iy
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4. Thereference date for enrolment in ditferont clusses and lor refiecting the outstanding dues of Pre;. I
Sector KVs may be taken o be 31/08/2000 : ' , : i
’ -
S.  Whereverthere is a cluster of KVs, the A.C. may give rationalised plan for providing the various stroa: .
at +2 as per demand based on previous years. This is essential to make optimum utilisation of man
and material resources. . Wi

e
e a~ b

. “The percentage for admission for science and commerce stream is likely to be raised 10 60% and 55% y
e, mrespecuvely from the academic session 2001-2002, . o : ;
M

‘
%
Bh

~

While recommending the staff, the combinagpn of children should be kept in view. *

There is slight change in the formats and Principals be asked o submit these ﬁr‘dimmae-to_iysw by 15ih
- October, 2000. All proposals of your region shoulq ba sent to KVS (HQ) by 31st October, 2000 with your

recommendations. -
- e3

. - « Yours faithfully,
; A . C ) | ' : | : | . | /?wuv\ (}/t_! .
R ' - " (Puran Chand)

Joint Commissioner (Acad.)

- . R _‘,'_- - s et i — ——— ...—-ﬂ‘
b g T - R ——
o . P - i . —_— N : i3 . ~
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ANNEXURE-]

DISTRIBUTION OF TIME PERIODS

The schools function six day per week (Except secony

: . Salwday of each monihy with 08 pernods
. H p ) . o' ‘
; mnules duration each. The allotment of periods per subjeclact ’ °

Vily per week are given belgw

Sub;ect o Class Class Vi-vit IX X X1-Xl1
' T " ltotvy v .
English 817 8/7 €7 | 87 8r7 £ tor Core
XEE1 6 H vie,
_ Y for Elective
H,md' ‘ 7/8 7/8 . %8 7/8 7/8 6 lor Core.
o 9 for Elective
Sanskrit  ° i 2 3 2 P Elecli
— Clive
Mathematics 8 8 7 8 8 |- i
— — 9 Elective
Environmenta| 8 . 8 , 0o & :
Studies . N . 8 / ] 9x4: 36'
Science ‘ T ;
Social Science 6 8 8 — \ |
9x4 = 36
. Work Experi- 5 5 |
P 5 A |
ipEel.  ence/Computer ‘ ’ ® L!k < (one afz'er
e Lt & e . School nours)
| Music/CCA 5 4 > 2 |
P 2 '
General .- " o 1 A
% ' O '
AN
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KBNDRIYA VIDYALAYA , INA COLQNY 7
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RELI SVING ORD:R

sari/et ol AN VAN A
Kendriya wWiyalaya No_/v) A_K(,M
Vi.’l_{a__aya <t /
Yoga Txe;ming c.,u:se\
New Delhi vide "‘_";'

Sth MayS8to 4th aug 98)

X NO. F4-1/%BKvs{aza) voo
He/She was zellevid oo 4.3.199 (0

,.

CLlhl-

4.

ol el 9

seld

after campletro
period.
;_:;/;P.é‘ o -
E2/ 3P wsg nd- ~eoe. = o Tos
2/ 25 50T crdvided free bCariins 4 Iodvipe

L,

v

-\/,Sr-(/"’-_;?' A A S ~; A o

YOoga Teacher
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e -n 12 s oyl
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g - He|Ske was placed ; 1 GraddS..

i
AR e st -'~~'~.~:~»~'--ea*-
L]

Cu zura S)y/zmeszs
has completed zlze course of Studies,
%o Jor the szloma o I}ze sazzsfaczwlz of
‘authorities of :/z Sanmiti g5 50 the

zuszz[m ed -

the

/
it : s wujenea’ on kim | hay
& i Lestiniony wherzof is ser the wle of the Samz;

Sub)eczs for ﬂve course of studxes were

5y )

, Theory

Yoga and N\,snr.sm

Yoga and Cultyral Synthesis : .
Anatomy ang Dh/s:o:ogy of Yogic Practices
Yoge and Menig) Heaith :

) Yegic Texts

Y ) Practizq Training in vonq

L) Practice Teaching

@»wwﬂ

anJ:D-.

Grade Dc‘*cord 11 Praciicals and Gn.d’e ihiac]
Ovcrall Grade Obratned SCCenc!

od

»
»e

.
T4

AT

~Chairm, ;

- S(»cretnr]/ i :' S
Kanvalyadhmm

Kanvalyadhama
S.Mm. v, M. Samiti S M.y, M. Samig;

Lonavla “3%\ALQKLS} HC'( ® [ N _ﬂk e
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UNSTizicep QURSLION 1. 14y
<OPE ahiguargy oy Tt ooy 20 190y~
QG{_&A_&MX&!‘?\“ZQ ;;‘lizg i _{3.4\54\ _)_ v
GRIEVJ\NC&S OF YOG TEZ.?.CHERS IN KENDRIYA VII)Y.‘.L:.Y.;S \
- —~—— R — haand A — — — - L — — — L ~' — T - - - — - — el S — — l
SHR 1_PaRrg C_CHALIH,, ' : i
_S_HI_QI__Q_)_V;_N_I_)R{_M‘MER_{: !
Will the binisto,p Of HUMN RESOUR g UI-.‘\-'ELO.M:NP be
Pleaseq to state,
A (a) the detajlg of grievanceg Ot Yoga teacherg in Rendr .,
Vidyalayas, as represente: by RKVAS(Jagat);
(b) Whet her it (s g fact that some of the aggrieﬁud Yoga
teacherg hav , threateneg to self-immolate If the 9Clievancug
Were nog redres geq by 1sep Decemby, - 1998; apg ST e
{e) if so, the stang and reacélon Of Governmant theratas
“NSugg
HINISTER OF _Humiy RESQURCE ~D§V§LOP£1£L}’I'_ ’
( bR, MURLI MaNOHAR JOSHL )

1
igl: The Eollon)ng Ire the demangg of Raserxya Kondriya de)any’
Adnyapak Sangh (Jagat) for Yoga Teachergs

‘ /
1) Grant o¢ Traineg Sraduate Teacher Seorle &\
11) Restoratlon Of Teachlng Allowance
i1ii) Grant of Senior apg Selection Scale,
iv) Ta/DA £n ) attending In-servjee Course,
v) Supply of kit,
(bzz Oneg Yogs teadher had threatened Lo selr immclata on 223 !
NOchberv 1398 ¢ his follcwing ILIiGuvange o Wora nek fattles ;
i) Couﬁirmuticn 38 Yog, teucher
11) Conversion 4- Physicay Fducat jon Teachur; 4p
1i4) Grant oy Seleet jan .'::’*.w]o/Higho.r SCale ¢ pay ete
. 02/-
i

)

1
4 'l'c'
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ek ——
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; 4 v 3 )

He however informed Commissioner on 23,11,18 that h: was
withdrawing and postponing his sclf innolation.

(c)s  There are well defined guid:.lines/rnl s Lor oonf'rmation
and conversion of 'Yoga teachers ard thos. Yojr tuscners who
£fulfil ‘these rbquiremnnts are C(Hflrmud,'onVurtu( into
Physical Education Teacher!PET). ) o
. 4
The above referred Yoga teacher has not bean conf irmed "in"

8 disciplinary case is pending against hir., He cnuld not bu'f
L[ _pending o )
converted into PET 4s he dous not

‘ulf£il the regquiremcnts,

The demapd for granting Trained Gr:duate Ieacher (TGT) scald
of pay (including Senior and Selcction 5Scale) to aeligible
Yoga teachers of Kendriya Vidyalaya Sengathan is under

consideration of the Government, The-teaching allowance woulq

stand 3bolished with effect from 1.1.36 if the TGT scales of -

pP3y ar. granted to Yoga teachers, ~urther, Kendriya Vjiyalaya

Sangathan have informﬁd that restocat.ion of teaching all owancae

to Yoga teachers is under examinat i n.

Kandriya Vidyalaya Sanyathan have jisued orders for grar: of
TA/Dh for participation of such Yoga teachers who have
training programme conducted £ om . .5,97 to 1.8
and from 5,5.,98 to 4.8,98 at N:- Delhi.

¢ompleted
97 at L¢nawala::

Kendriy2 Vidyalaya Sangathan h : aiso informed Lhat funds -

are released for suppgly of YOGt ‘gMig#s nts wh nevar dcmanuﬁ ’,
is received, <IN §

) ,
N | L4
v : t
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CACs Tele/FAX Noo 0271220361 . -
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KENDRIYA VIDYALAYA'SANGATHAN .

(Reg_ion:\l Offirea : AHMEDABAD REGION)

}
BTN AL R M An el nifAaTE L 22 0% e (gATIA) ‘
Quarter No. 161/4; Santor No. 30, GANDHINAGAR 382030
; (Gujarat)
i fras -
NO. I 6-9/98/1’:‘!3(:\1() : © ' Date 23 FEB 1999
SoRDER

L/ /VEREAS, disciplinary proc

~edings under CCS(CCA)
Rule, 1965 was contemplated o

gainst 3h LN Yadav, Yoga Tea- ¢

- cher. Kendriya Vidyalaya, 0iiGC Mehsana as per the instru-
ctions contained in KV3(iiL) letter Wo. F 8-4/97-1vs(Vig) s
dated 07-01-1998, T :

T T
02 WHEREAS, a preliminar

_ Y inquiry against the said
Sh LN Yadav, Yoga Teacher was ordered to inquire into

‘the alleged charges of misconduct éﬁd‘unbecoming behaviour
of sh vadav, avpointing Lr sn Pandey, Princinal ., KV No. 1,
MR Camous, Ahmedabac by the undersigned in the capacity of -
Disciplinary Authorit

Y Vide otfice order wo., F 6-9/98/
KVS(AR) dated 23-01-1998,

<
.

03 WHEREBS, DLr sn Pandey, 10 submittedq Inquiry Report

together with his obsefvations and findings into the charges

levelled against sh Yadav, CO after conduct of inquiry . J-

vide his letter no, KVA/Con£/97-98/718 dated 04-03-1998, A
o, . ‘ j

i

04 WHEREAS, the undersigned, after careful examination
and verification Of documents on records of the case ag well ;
as Inquiry Report and fincdings of 10, issued charge sheet
vide letter No, F 6-9/98~KVS(AR) dated 20-03-1998 to the
said Sh LN vadav, co together with copies of preliminary

* inquiry and related documente informing the co to submit hie
written statemen

t of defence within 10 days of the receipt
+ of the aforesaid memorandum dated 20-03-1998, o
. ¥ i
05 WHEREAS, Sh LN Yadav, cu submitted his written
Statement dated 04-01-1999 in defence against the articles
of charge framed vide memo dated- 20-03-1998 vide which he
refuted all the charges ana of

fered unaqualified apology for X
the inconvenience and embarras

I
|
{
l
}
!
{
i
!
!
i
{

’ i
sment caused to concerned ‘
persons.
e 02 {
i
t : i
1 )
f. 1 \\ -
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(1] ..

. % 06, 'WHEREAS, ‘the undersigned, being the,prqscribggfﬂ"
L -“*-‘biaciplinary’huthority; after COnsidering!thguaforeqahq- '
' Statement/representation dated 04-01-1999 offsh LN Y§d§Vo#~
: ! .., .CO in the lightg of articles; of ':charge and supporting.docu=
bl 5Jwﬁ.nbnﬁsxqp record, 'and has Ccome -to "the conclusion‘thatjtb" -

- .hﬂghangeggof,misconduct/misbeha‘iour levelled a@ainst}¢>¢"
. .1 .. ..Sh LN Yadav, Yoga«Teachernaré'not maidtainablg;anQ"féﬁ?
iﬁj~l]1;:;;' no further inquiry into the case, o R 'jf?*'

: ®

8" &

o

Cag. ot ~0T.. - Now, therefore, the undersigned hereby order
yr:g.lz .drop all the charges levelled against sSh LN Yadav
Rt R charge memo No. F 6-9/98/KVS(AR)

20-03-1998 T

B e . . © . '(Dr UN $ingh)

N e o “J;""i‘Disciplinary Aut@dfitf?
g+ -4 ° Regd AD‘ | ' Tt - R
' -~ e To L4 ! "“ ' N

T =
i . ! . C e e, . |
J g;;;sﬁ/f;'Yadav , T o

" /. #7:Yoga Teacher

b v
\

: """ Kendriya Vidyalaya o PR :
-t .~ "+ONGC Mehsana .

L _ _ . n the pPersony, ?1175
e . ©f Sh LN 'vadav, Yoga Teacher, He ig al so regﬁbﬁ%@ﬂ“”
st © . to make necessary entry in the '

'+ .8h Yddav, . o

oo The Asstt Commiss

i

195

| Copy foiwarded to ;- o ’xf‘f{f'
i .4 01 ‘The Principal, kv onge Mehsana alongwith A ‘spiioe
s b Copy -of above order for keeping 1 2 rson i
' !
i
{

Service Book :of MMl
v oK e

y e
iloner(admn), kvs ,NéW‘DéIhi»yyv‘ ke
I.i - N . {_,-.‘:“::”;“;"?r\; o g
his Loricer(Vig), ks 'Wai Aaibioe

r No. p e-4/97§xysqpm§yw,-

L
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KENDRIYA VIDYALAYA SANGATHAN : 5
18 INSTITUTIONAL AREA ;Q};Nﬁaﬂ
SHAHEED JEET SINGH MARG . ot N .
NEW DELHI - 110 016 : ARE
. ¢ . - .3
F.No.12-17/97-KVS{Admn~1I 3-2-1999 9
. \‘
fo ‘w- ~

GBb . - .
The Assistant Commissioner
Kendriya Vidvalava Sangathan
¢ All Regional Offices.

Sub; Revision of pay scale of Yoga Teachers in
Kendriya Vidyalayas - regarding.

Sir/Madam,

In continuation of this office letter of even

‘number dated the 6th February, 1998, I am directed to

; convey the approval of the Competent Authority for the
adoption of the following pay scales for Yoga Teachews

working in Kendrivsa Vidralayvas w.e.f. 1-1-1934 '

Entry Senior Scelectisn -
Scale Scale - Scale

{a)

Yoga

Teachers

Possessing a

Bachelor’'s

Degree

with 3

months'’

tratning in

Yoga from

a recognised ,

tnstitution. 55600-175- 6500-200- 7500-250-~
9000 10500 12000

(B) }
Yoga .
Teacher:s not !
possessying

qualifications
mentioned at,

{A) above. 4500-125-~ \ -— -
7000
2. Yoga Teachers, . who do not possess the

qualifications menticned at {A) above, wili be entitled

\

1




45Cs Tele/FAX No.  027i2 21361]
X , Gmm:‘KEVSANQ’
Tele Phene ¢ 20711 } Admn, Ec

21330

ha (o [N o r—
AT ey WieA
‘ (31 wiglzg- sigaersig-gure)

KENDRIYA VIDYALAYA SANGATHAN

(Regional Office ; AHMEDABAD REGION)]
BT AL RR/Y, 36T A e, MidAN-tCR ek, (JATA) L
Quarter No. 161/4, Sector No. 30, GAND‘HNAG#‘.RQBZOBO

, (Gujarat) : ‘
L A . il 190
NO. F v4-1/99-2000/KVS (AR)Accts, 02:.-; 26 ,\’r\} 19 Y
To » ' Z |
- . ;ééf .
The Principal grs” 3
Kem‘iriga Vidyalaya —
ONGC , M3hsana
1 Sub:- Fixation of pay in Senior Scale '
graqted to sh. L.N. Yadav, Yoca
Teacher w,e.3, 1-1-1996/
» 8ir,

Consequent upop the grant of Senior Scale W.ef
l'-l-l{'996,to She L.Ni Yadav, Yoga Teacher vide this
Office.letter No. Fo21<2/98-KVS(AR) Dated 21-1-1999,

the pay 0f Sh. Yadav may be.f ixed as undersz-

™ Es e wm Ie e e e W am s - = - e e - - - e = e | = -
.

Date Pay in ordinary scale Pay in Senio:
as on 1l-1=1996 Rs, Sca.e of R:=,
55&175-9000 6500-200.-10500
e T ’j/"';"“
1-1-96 (6200) v~ 6500 . .

with the date- .

of Next jncre-

m2nt 1-5-96.
) if otharwise

admissible V

---——v--------mqng—um.‘gq-----b...

Necessary entry regarding the fixation of pay
may be made in the Service Book of Sh. L.N. Yzdav,
under proper attestation, 7

Yours faithf 1) -,
I\

Sl ccaw,
\\f Q/LL (3480 MAKVANA)

/Supilt. cf Account

Accounts
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Dated ¢+ 24~03-3999

' 1
. ! ! . '
- Thelisudstant Comuissioncy
~- Kag 1yo~-V1dyala & Zan athan e Coe - ..
| ALL | REJTONAL opp CES, ¥ ’ . :

B -

e e~

P e ® T e o L

sub s n-viiton oL p y’lonlo of Yoga Twachers = drant
of three t;or’puy scale, v
o |

’
T TR e e - g
o ~
-
———

Tt e A s a s
- . - .

| : *omseses ERE IL‘

| | '
Jeot glted ibovw and to

Pay Bagale to Yoga Teachers

Categories Teachers ha, slready -
sept to t}e WUnistry of D fop n Cuosary upproval,

AS
18 conveyed b, th Mnistery of aip, e
Vame will be :omnunxqutod. Ve f 4 ’ '

KVa 4n Regy may be :
intpramy Scucraingly, your vion Y i
J; ' . : Y(.{u&'. talt«htuly. ‘
' . ! S AL . '
| : DY, convxasxonza (Mcape)
—
Co tO g~ ’ | ™~ !
| !
1, | All Rocognigeq TMeachers Avsoctations,
3: v 8h. Laxmy Narain vadav, ¥oga Toachor, xv oNaC
///; ; 53283?:U;+th :utor;nce ;é his rup?uaancation on 0
Papors of pyg LK) ; ‘
""qatey d7wdeyy, - 000 gch L ivv_qhorgglwﬁzn‘_g'
v | _ ' !
) ‘ ! '
A PO E<IvV Beqcionﬂtogothor with roproy ntatlon on the |
q , stamp papers of *</= uach (five shoqty) dated
i . 17<2-98 fop taking agtlion on other 1lpuos. BNORY
Y4 ™o Prinaipal, KV ONOC MaBgany wxﬁh o uoat
! l!‘ It ’ v “q y
.éugiJ;'git.“" Yudav, Yugy £wcuh.f ot'h}q ddyalayg
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Tribunals have power

10 punish, rules SC

By Rakesh Bhatnagar
The Times of India News Service

NEW DELHI: Boosting a govern-

ment official's right to have
favourable orders implemented
fast, the Supreme Court has ruled
that administrative tribunals deal-
ing with government personnel ser-
vice matters cnjoy, like the high
courts and the apex court, the pow-
er 1o initiate contempt action and

_ punish a contemner,

In the absence of clarity on the is-
sue — the provisions of the
Contempt of Courts Act are not in-
corporated in the text of the Ad-

. ministrative Tribunals Act — gov-

ernment departments had been
taking lightly the orders passed by

"the Central Administrative Tii-

bunal.

However, the court explained
last week: “While reading the pro-
visions of the CCA in the context of
tribunals, the same will be so read
as to read the word
‘tribunal’ in place of
the word ‘high
court’ wherever it
oceurs, subject to
the modification set out in section
17 of the Administrative Tribunals
Act” :

A three-judge Bench comprising
Chief Justice A § Anand, Justice R
C Lahoti and Justice K G Balakris-
hanan  set  aside the Andhra
Pradesh high court judgment which
had said that CAT does not have
the power to punish a person defy-
ing or'disobeying its orders,

The apex court also noted that its
1997 decision has nowhere said
that orders of a tribunal holding a
contemner guilty and punishing
him for contempt should also be
subject to judicial scrutiny of a high
court under Articles 226 and 227 of
the Constitution. ,

The questions involved in the ap-
peals were:

® Whether the Administrative
Tribunals have the power to punish
for their contempt.

* Whether, after the decision of
the apex court in' L Chandra Ku-
mar v Union of India and others
(1997), section 17 of the Adminis-

. trative Tribunals Act, which gave

contempt power to them, did not
survive and bad been rendered un-
constitutional or otiose,

Following the 1997 Supreme
Court judgment, the high court had
quashed contempt proceeding ini-
ti=ted by the Andhra Pradesh Ad-

ministrative Tribunal on a ‘com-
plaint filed by T Sudhakar Prasad
against the state-government and
its principal secretary for disobey-
ing the AT’s ordets. The high court
held that the AT had no contempt
power.

The high court, had, however,
initiated contempt proceedings on
another petition directly filed be-
fore it for a wilful.contempt of an
order of the same tribunal..

Settling the issue for good, the
Supreme Court noted that its 1997
decision relied upon by the high
court had not declared ultra vires
the Constitution the provisions of

. Article 323-a (2)(b) and Article

323-b(3)(d) dealing with the cre-
atipn and functions of the tribunals
or section 17 of the Administra®
Tribunals Act, 1985, granting con-
tempt power to the tribunals, -
The high court, the apex court

“said, had proceeded on the reason-

ing that since
the tribunal
has been held
to be subordi-
nate - to the
high court for the purposes of Arti-
cles 226 and-227 and its decisions
made subject to judicial review of
the high court under Articles 226
and 227, the,right to file appeal to
the Supreme Court against an
order passed by the tribunal
punishing for contempt under sec-
tion 17 of the Administrative Tri-
bunal Act was defeated on these
twin grounds and the section be-
came unworkable and unconstitu-
tional.

However, any order or decision
of a tribunal punishing for con-
tempt shall be appealable only to
the Supreme Court within 60 days
from the date of the order in view
of the specific provision contained
insection 19 of the CCA, 1971, read
with section 17 of the Administra-
tive Tribunals Act, the apex court
ruled. ' :

.Noted Supreme.Court lawyer Ji-
tendera Sharma while lauding the
judgment said: “It has given teeth
to the tribunals”. He said there was
an urgent need to amend the Act to
make the tribunals’ orders
amenable to Supreme Court juris-
diction alone. “Since the members
of the tribunals are on par with high
court judges, there is no justifica-
tion for rendering their orders sub-
ordinate to the high couts”, Shar-
ma added.
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KENDRIYA VIDYALAYA PROJECT SEWAK(DIMAPUR)

This is to certify that there are onl
in each class from class I to Class XII , Mr,
tux this Vidyalaya as Yoga Teacher on 28,04,2

Dated:- 05.05,2000

y two (02) sectiong

aL,N.quav has joined
000. He has been not -

e

attoted any Govt, accommadation, here, As there is mo such facility

in this location,
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The Asglatant Canntaaionor,
Kendriya.Vidyu{uyn Sangathan,
DAL Boglonal OLL3cey,

Sis//Madam,:

(7

AB you are avare some teachers in your ragion mignt
Yondaraed 08 a rupuly off ﬂinuqigﬂ~g§
nun-hmachimgugégfﬁ‘;;;itha“yénx

0 anable us toH adjust them agcording CD
to thoe extent possible the following

Y Yequireds

hava  bhaon MAL L
atrength of tosching p
2000~200L% In or dorx

Lo thedxr convenien 2,
—=_ S9nvonienc.

Lnformntldn Lo urjuntl

"

——yno-.-o-.-..n-mmnn-.ﬁ.m——-—--.‘..--u.-u.n'—-.--.---o—--.nunuu-—q

Tle tmne off e Dnto of v Code nlonge= Requent of AC'a ilpe

HUs Lenchng (Con- birth, with Jdnte* of thq.Tonchcr connandat e«

! plote dosig- Joining An -« .fop posting 1on Wer,t,
tntion should hatt K.y, . Plonne Ine- r»dJjuntmant
)n[v mm:_té:”md Yoloane indaf- dicl'n?:n ::.‘Im inn li,lm
nlongn it ente codn of Lolavan L neglon,

vubfect 4y
Lracketn, Most
Code nhouldd
e tha game

nn glvan in
tho KVS lottor
Ho, dated
30,1299
Liviting appli-
cantions for
transfer,)

code of the
scntion whereg
thoe tenchor

they KV wherag
Ly teachoer
vay 80"‘°“ in moeking
prior to hiag/ ponting.i The
hex baoing. nucher ma
randered uurpihﬂ oy
a® aloo: the Le requested
date af hilo to alve 05
Jolning that cho Cen,:
K.Ve), Ploave arrange
all the cholcoy
in ordwi of
R Iusyn

¢

G -ty mr 4 arg

Ly ' u%u ponition of vaconchaen In tho foumat olready
:Jnculutnd_vlda o,

Isttor dated 30,12,99 mny alao ba
urninhed nimultunuouuly. ‘ '

" No alyvend

dorlrod,' the Jdetnils of tonchexs who have
' !
saidleted otay of 05 yoaxae

ab a dtation 4in your Ragicn,

B S ——

ay be furnished in Ccase the spne hag not been furnished
0 ﬁ(\ra

ensured that t:e obove Informiation
1 Lurndahed urg;éntly to tho Kondeiyn v

.« It may vlname Le

J.dynluya Jangathon

) by P A Madd qy Ly seREn jusy 8O as Lo roach ug N
L2t Aprid 2ogo, ' ‘ '

fn l,i_hi\u‘l_y, '

s } ] »
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